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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERA BAD

0.A.N0.523/93

Between: Date of Order: 18.12.95.

P.Lakshminarayana'
;-.Applicant

‘A nd

1. The Secretary, Ministry of Urban Deyelopment,
Govt. of India, Nirman Bhavan, Neu alhi - 110 011.

2., The Superintending Enginser (Coord)
Southern Zone, C.P.W.D., 140 Marshalls Road,
Egmore, Madras - 600 OOB.

3. Director General of Works, C.P.W.D.,
Nirman Bhavan, New Qelhi - 110 011.

4. The Superintending Enginser,
Hyderabaed Central Circle, C.P.W.0.,
Nirmam Bhayan, Hyderabad - 500 185.

5, Executive Engineer, Hyderabad
Central Circle, Bn.No.IIl, C.P.U.D.,
Nirman Bhaven, Sultan Bazar,
Hyderabad - 500 185,

...Respohdents.
Counsel faor the Applicant :  Mr.P.B.Vijaya Kumar

Counsel for the Tespondents : Mr.N.U.Ramana,AddllCGSC,
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THE HON'BLE JUSTUCE SHRI V. NEELADRI RAO : VICE CHAIRPMAN
MEMBER (A)
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THE HON'BLE SHRI R.RANGARAJAN

contdaes

.
)

[T



1]
-+
~
A,

?.

[P N

g,

6o

7.
8.
g9,

. The Secratary, Ministry of Urban Development,

Govt. of India, Nirman Bhavan,
New Delhi.=-110 011,

' The Superintending Engineer,(Coprd),

Southern Zone, C.P.W.0., 140,
Parshalls Road, Egmors,
Madras - 600 008,

Oirector Gensral af Works, C.P.W.D.,
Nirman Bhavan, New Del hi.- 110 011.

. The Superintenfiing Engineer,

Hyderabad Central Circls, C.P.W.D.,
Nirman Bhavan, Hyderabad.

Exscutive Engineer, Hyderabad
Central CirC].e' DI‘I.ND.III. C.P.U.O.,
Nirman Bhayan, Sultan Bazar,
Hyderabad - 500 185.

One copy to Mr.P.B.Vijaya KQmar, Advocata,
CAT,Hyderabad, :

One copy to Mr.N.V.Reman, Addl,.CGSC,CAT,Hyderabad.
One copy to Library,CAT,Hyderabad.

One spare copy. |
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Judgement
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( As per Hon. Mr. Justice V. Neeladri Ras, VC )

¢ 1 . . .

¢ e v s @

Heard Sri P,.B, Vijayakuniar, learned counsel for
»

the apﬁlicant and Sri N,Y, Ramana, learned counsel for
ot [ . v t . *

the respdndents, _ _
2. This.0A uas filed on 10-6-93 praying for a direction f *‘
to the respondents.tn re%ularfse the serviee of the »-
applicardt Jifh'efféct'frdﬁ:tﬁe date on which his immedi-

L 4 t

~ate junior was regularised as Group-D peon with all

¢ . « -

other conseéuential and Qtfendant benefits including the
arrears of pay etc.
3. The Ylearned codnsel’ for the applicant produced &
copy of the letter No.sa/z/af/scx Vol,yll datéd
18/26~5-94 (Ministry of Urban Development and Housing) ,R-3
in regard to regularisation of the service of Daily-rated
workers engaged on hand-receipt.
4, In the circumstances it is just and proper to dis-
| pase of the OA with the fdllowing direction

The respondents have. to consider the case of the
applicant in accordance with the letter No,18/26-5-94
referred to herein before. It is needless to state
thet in_case the order to be passed isgaiﬁg;&ﬁ be agginst tr
applicant he is free to move this Tribunal under Section
19 of AT Actfif so advised,

The applicant is free to make a representation to
R-4 in regard to this relief,. If such a representation
is going to be made, the same has to be cunsiderediljiél

e, Tille apaas order‘is going to be passed by R-4, 1§£terim

order dated 15-6_93 shall continue, No costs./

Jvﬂ\_SL""_dﬁz_ WL

(R. Rangarajan) (v. Neeladri Rac)
Member (Admn.) Vice Chairman

Dt. December 18, 95
Nl
3))/W?Q%3§£kfxrﬁ%5'5

Dictated in Open Court
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; : ' ' '+ IN THE CENTRAL ADMINISTRATIVE TH]EUNAL
- HYDERABAD BEWCH AT HYrERABAD

THE HON' BLE MR JUSTICE V.“EuLnDPlnnO
‘ VICE CWLIPMLP '

AND

THE' HON' BLE MR.R.RANGARATAN :M(A)

- DATED: |§ - /2.-1995

ORDER/JUDGMENT

Moheo/RoA./CoA.NO.
‘ ) . . . | . . ip
0.A.No, 2 23/95

T.ANO, : (W.,p.yo.” ~ )

. Admitted and Interlm directions ’,

Issued. .
) .2

Disposgd of with directions.
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